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BEFORE THE REG STRAR M P. BHADRAN

Petition(s) for Special Leave to Appeal (Civil) No(s).22006-22023/2005

HARI DWAR DEVELOPMENT AUTHORI TY, HARI DWAR Petitioner(s)
VERSUS

RAGHUBI R SI NGH, ETC. Respondent (s)

(Wth appln(s) for directions and prayer for interimrelief and office report )

W TH SLP(C) NO 26694/ 2005 (26689-26699 of 2005)
(Wth prayer for interimrelief and office report)

Dat e: 28/ 01/ 2009 These Petitions were called on for hearing today.

For Petitioner(s)
M K R Anand, Adv.
M J.S Malik, Adv.
M. Vinay Garg, Adv.
M. Lakshnmi Raman Si ngh, Adv.
M. Prashant Chaudhary, Adv.

For Respondent (s)
Lakshm Raman Si ngh, Adv.
Prashant Chaudhary , Adv
Vi shwaj it Singh , Adv

M Nagendra Singh, Adv.
Vi shwa Pal Singh , Adv
Vi nay Gar g, Adv.

ss 55%

UPON hearing counsel the Court made the follow ng
ORDER

SLP(C) NO. 22009/ 2005
Service is conpl ete.
SLP(C) NO 26694/ 2005

There is no appearance for respondent Nos. 1 and 3.’
Service is still inconplete on respondent no. 2.

Item No. 12

Petitioner to apply for substituted service within tw weeks.

Li st again on 13.2.2009.
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